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SEETE HEA & [HEeae-ad HEE # | Hed & HehaEre-ae gae § [T ew
TR T oTae TEeHT F Ao THUT | 9TEANY T o d HHAE HE@qT 27 & I
TEAT 27 3 T 9¥ ‘S g2 [ & 8107 | 9% “Fadt gz« @ & i % oo e
F oI et 57 & Aegaae 59 § o9 | TS & Tt o § i srfenrger sfeegtea
AT Afeg=a Fdl g; Tg ATSG=AAT, | FLAT §; Tg ATTGLAAT, TS H THSH TH1eT
TSI | THF TR T AT F TATAT 2RO | ¥ G F T97et ZRM.
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U a9 1T, T TIATSHT Tarersh (i erfee/Il)

MINISTRY OF RAILWAYS
(South Central Railway)
CORRIGENDUM
Secunderabad, the 2nd June, 2026

S.0. 2881(E).— In the notification of the Government of India, Ministry of Railways, published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii), dated 06" May 2026 vide S.0. 2267 (E) issued under clause (37A) of
Section 2 of the Railways Act, 1989, declaring “Construction of Road Over Bridge in lieu of Level Crossing No. 27 between
Timmapur and Shadnagar Stations” as a Special Railway Project, the Ministry of Railways hereby makes the following

corrigendum as detailed below:

S.No.

Published as

To be read as

1

In exercise of the powers conferred by clause (37A)
of Section 2 of the Railways Act, 1989 the Central
Government hereby notifies "Road Over Bridge in
lieu of LC No. 27 between Timmapur and
Shadnagar Stations in Secunderabad - Dhone
section of Hyderabad Division over South Central
Railway " as a Special Railway Project for
acquisition of land in the State of Telangana in the
District of Mahabubnagar for providing National
Infrastructure for a public purpose with effect from
the date of publication of this notification in the
Official Gazette.

In exercise of the powers conferred by clause (37A)
of Section 2 of the Railways Act, 1989 the Central
Government hereby notifies "Construction of Road
Over Bridge in lieu of LC No. 27 between
Timmapur and Shadnagar Stations in Secunderabad
- Dhone section of Hyderabad Division over South
Central Railway" as a Special Railway Project for
acquisition of land in the State of Telangana in the
District of Ranga Reddy for providing National
Infrastructure for a public purpose with effect from
the date of publication of this notification in the
Official Gazette.

[F. No. Y/GS/LC.27/ROB/eGazette/2026/37A/Corr]

L. SAMBASIVA RAO, Chief Project Manager(Gati Shakti/ll)
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